
GOVERNMENT OF MEGHALAYA 
LAW (B) DEPARTMENT 

****** 
NOTIFICATION 

Dated Shillong, the 14111 August, 2018. 

No.W(B).68/2012/42 - In exercise of the powers conferred by sub-section (1) of 

S ectio n 2 of th e Mcghalaya Autonomous District (Administration o f Justi ce) Act 

(Assam Act XIV of 1960 as adapted ane! amended by Meghalaya), the novernor of 

M';ghalaya is pleased to appoint Sh ri 1-1. :-; Diengdoh; MeS., Additi onal Deputy 

Commissioner, In -Charge Ranikor Civil Sub-D i\ 'isi ol1, South Wes t I<hasi Hills 

DIs trict, Generally for trial of cases; Civil and Cr im inal , and t h e Covernor is further 

p leased to direct that the officer as such Add itional Deputy Commissioner, In ­

ch a rge Ran ikor Civi l Sub-Division shall for the ge n era l purpose aforesaid, exerc ise 

al the powers of the Deputy Commiss ioner under the Rules for th e Administration 

o! Ju s tice a nd Police within Ran ikor C ivil S ub-D ivis ion with immediate effect and 

till h e holds the said post. 

&:::I ~ 
( M.M. Sangma ) 

Deputv Secretary to the Govt. of Meghalaya, 
Law (B) Departmen t. 

- _J J 
M emo.No.LJ (B).68/2012/42-A Dated Shillong, the 14th August, 2018. 
( .)py forwarded to: -

l. The Director of Printin g (lx, Stationery, Meghalaya, Shil long for publication of 
Notification in th e Meghalaya Gazelle. 

2 . The Dep1..1ty Commissioner, South West KhC:lsi Hills Districl, Mawkyrwat. 
This h as a re ference lo your letler NO. ,St.JK. 15/JUDj2012/l09 
dt.31.07. 2018. 

3. The Personnel & A.R. (A) Department for Information 
4 . Shri H. S . Diengdoh , MCS., Additional Deputy Commissioner, In -Charge 

Ra nikor Civi l Sub-Divis ion , r~an i kor. 

5. Director of Information and Pu blic r~ elation s, Megha laya Shillong 
6.~E(~ (Dat~ Entry Operator) Law (AJ Department for upload ing the 

./ NotIfIcatIOn 111 the Law Depa rtment webSIte . 

. Byo~e:c ... , 
Depu [)' Sccre'l acy [0 ~c' c: ovt. 0' Mcgh al oya 

Law (B) Department. 
__ J I 


